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- CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
Criginal Application No. 1338 of 1938
New Delhi, this the fpf day of May, 1939

Hon’ble Smt.lLakshmi Swaminathan, Member(J)
Hon’ble Mr. N. Sahu, Member (Admnv)
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Yipin Kumar, S/o Late Brahm Cas, Adhoc
Substitute Language Teacher
{Sanskrit), Cak Grove School, Northern
Railway, Jharipani, Dehradun. -APPLICANT
{By Advccate Shri H.K.Gangwani)
Versus

UNICON OF INDIA AND OTHERS
Through
1. General Manager, Northern Railway,

Baroda House, New Delhi.
2. The Chief Personnel Officer,

northern Railway, Baroda House, New

Delhi.
3. The. Principal 0QCak Grove School,

Jharipani, Dehradun.
4. The Chairman Centrail Board cf

Secondary Ed ucation, 2, Community

Centre, Prset Vihar, Delhi-110022. - RESPONDENTS
{By Advocate Shri R.L.Dhawan)

CRDER
By Mr. N. Sahu, Member (Admnv)
The applicant 1impugns the order dated

4.9.1937 issued on behalf of the Genera) Manager by
way of a reply to the General Secretary, URMYU and

prays for regularizing his services against the post

of Language Teacher, Sanskrit and alsc sseks a
direction not to abolish the said pocst., Cn
admission there was an interim stay in favour of the
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